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SUlpr, Town RaIlway Level ero.1DC 

4438. SHRI AMAH ROY PRADHAN: 
Will th~ Minister 01. RAlLWAYS be 
pleased to state: 

(a) whether there i. any proposal 
under cOnsideration to remove the 
SiUauri Town Railway Lev~l Crosain, 
(Ghoomty), North Frontier Railway 
which ia in the heart Of the city for 
the conitruction of a ftyover bridp 
there for the easy movement of tra-
ffic: and pedestrians etc.; 

(b) if no~ the reuons therefor; 
and 

(c) if so.. when the construction 
work of the ftyover bridge would 
start aDd what is its estimated cost? 

THE DEPUTY MINISTER IS THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PAR.. 

LLUO!MTARY AFFAIRS (SIIR! 
MALLtKARJUN): (a) to (e). A pro-
poal to c:anatnact a road over-bridae 
in repJac:emmt of exiatinc Je'Vel erou-
Jq Dear SWIUl1. Northeast Frontier 
Railway Is UDder the eDIIlination of 
the Railwa" in eonau1tation with the 
State Government. 'nle detailed de. 
m,u, drawiDcs and estimate have not 
., far been lnau-t and mutually 
acc:es»ted by the Railway and the 
State Government. It is not pouible 
at this stale to _y when the work 
will start and wbat will be its esti-
mated cost . 

'Sellbl, of ad.lteratf'd ~feetiODaI'7 
b, Parae, PrOdIlrts Ltd. 

4439. SHRI DHARAM DASS 
SHASTRI: 

SIIRI K. LAKKAPPA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether Parley Products Limit-
ed, Bombey have been fined. Rs. 2 
laths by a Bombay Court; 

(b) whether it is du~ to the faet 
that their product confectionery has 
been found adulterated aDd is inju-
rious if consumed by human beings; 
and • 

(e) if so, the action contemplated 
by Government in the matter? 

THE MINISTER OF STATE I~ 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR): (a) On 24th 
November 1980, that the Metropolitan , . 
Magistrate Delhi. convicted Messrs. 
Parley ~ucts Private Ltd., Bombay 
under SectiOn 7/18 of the P.F.A. Act; 
and sentenced to pay a fine of Rs. 2 
lakhs only and not by a Bombay 
court. 

(be) The DeL~i Court found that the 
sample of hard boiled confectionery 
l.'OIlnected ,,·ith the case was adulte.. 
rated as per the certiflc:ate Of Director. 
Central Food Laboratory dated 3rd 
April.,. 1974. 




